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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 47 of 2024 

IN THE MATTER OF: 

Gen Secretary Industrial Focal Point Association    ….Applicant 

VERSUS 

State of Punjab & Ors.       ….Respondents 

 

REPORT OF INSPECTION DONE BY THE AMICUS CURIAE ON 

03.03.2025 IN PURSUANCE OF ORDER OF THE HON’BLE TRIBUNAL 

DATED 21.01.2025 

 

1. That this Hon’ble Tribunal in its order dated 21.01.2025 passed in the 

present case had interalia directed as follows:  

“7. PPCB is directed to file additional reply giving details regarding total 

quantity of effluent generated by each of the nine industries mentioned in 

the report dated 17.12.2024 of the Amicus Curiae; the manner in which 

effluent is stored by six industries till the same is collected by M/s JBR 

Technologies; the manner which the effluent is collected and disposed of 

by M/s JBR Technologies and efficacy of treatment of effluent through ETP 

by three industries and manner of reuse/utilization of treated industrial 

effluent by the three industries; the reasons for construction of alleged big 

well and pumping of industrial effluent in the sewerage line through motors 

and remedial action already taken/ required to be taken for closing the well 

and connecting sewerage line and its proper maintenance. 

8. Amicus Curiae is also directed to visit the site and also to submit his 

report regarding these aspects.” 
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2. That in deference of the abovementioned directions, the undersigned 

Amicus Curiae visited and inspected the site and the nine industries 

referred to in the order dated 21.01.2025 on 03.03.2025 along with Mr. 

Saurabh Yadav advocate, Mr. Sanatpreet Singh SDO PPCB, Mr. Malkeet 

Singh SDO PPCB and Ms. Pritpal Kaur Assistant Environment Engineer 

PPCB. (Ms. Pritpal Kaur joined the inspection for three industries namely 

Sanjay Solvex Pvt. Ltd., Sanjiv Oils & Fats (formerly Sanjiv Agro Pvt Ltd) 

and Markfed Vanaspati & Allied Industries and Mr. Malkeet Singh had 

taken leave during inspection of the aforementioned industries.) The 

inspection started at 11.30 am and ended at 5.15 p.m. 

3. That the inspection report is as under: 

A. Kay Bee Industries:  

i. We were met there by the Proprietor Mr. Dev Krishan Dhand. The 

said industry was in operation doing pickling and it was informed 

that they have stopped electroplating operations long back. Only 

pickling operations are being done now. They use Sulphuric acid for 

the pickling operations and not all the raw material requires pickling.  

ii. They store their trade effluent ‘Sulphuric Spent Acid’ in two tanks 

of capacity of 3000 ltr each kept in their premises. However, 

monthly approximately 2000 ltr to 2500 ltr trade effluent is 

generated. Photographs of the industry including the two tanks kept 

for storing the trade effluent are collectively annexed herewith and 

marked as Annexure No.1. 

iii. They have entered into an agreement with M/s JBR Technologies 

Ltd., a CETP to lift their trade effluent upto 12000 ltrs per month 

from their premises. A copy of the said agreement dated 07.09.2021 

is annexed herewith and marked as Annexure No.2.  
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The term of the said agreement stands expired, however it was 

informed that renewal agreement is under process and the trade 

effluent is still being lifted by JBR Technologies.  

The copies of the tax invoices raised by JBR Technologies for last 

one year are annexed herewith and marked as Annexure No.3.     

The copies of Hazardous Waste Manifest for last one year are 

annexed herewith and marked as Annexure No.4. 

The copies of the log book maintained by the industry of the effluent 

trade being lifted by JBR Technologies are annexed herewith and 

marked as Annexure No.5. 

B. Gaurav Steels: 

i. We were met there by the Proprietor Mr. Gaurav Dhand. The said 

industry was not into operations because of lunch hours. It was 

informed that they are doing only pickling operations. They use 

Sulphuric acid for the pickling operations and not all the raw 

material requires pickling as they are largely procuring raw material 

already undergone the process.  

ii. They store their trade effluent ‘Sulphuric Spent Acid’ in two tanks 

of capacity of 3000 ltr and 2000 ltr in their premises. It was seen that 

one of the tank was dry and the other had some effluent. Photographs 

of the industry including the two tanks kept for storing the trade 

effluent are collectively annexed herewith and marked as Annexure 

No.6. 

iii. They have entered into an agreement with M/s JBR Technologies 

Ltd., a CETP to lift their trade effluent upto 6000 ltrs per month from 

their premises. A copy of the said agreement dated 18.06.2024 is 

annexed herewith and marked as Annexure No.7.  

The copies of the tax invoices raised by JBR Technologies for last 

one year are annexed herewith and marked as Annexure No.8.     
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The copies of Hazardous Waste Manifest for last one year are 

annexed herewith and marked as Annexure No.9. 

The copies of the log book maintained by the industry of the effluent 

trade being lifted by JBR Technologies are annexed herewith and 

marked as Annexure No.10. 

C. A-One Enterprises: 

i. The said industry had dismantled and left the premises i.e. D-4-41, 

Focal Point Khanna. We were met by the owner of the premises who 

runs a cattle feed plant manufacturing industry namely Sohal Engg. 

Works. There was no trade effluent generation visible in that 

industry. It was informed by him that A-One Enterprises had left the 

premises in November 2024 and he also produced a letter agreement 

given by A-One Enterprises to him dated 21.08.2024 wherein it is 

stated in Punjabi vernacular that it would leave the premises by 

15.11.2024. The copy of the said letter is annexed herewith and 

marked as Annexure No.11. 

D. Jasbir Industries: 

i. We were met by Mr. Loveneet Singh, the Proprietor of Jasbir 

Industries. The operations at the industry was not going on as lunch 

hour was on. They employ electroplating process for its industrial 

work.    

ii. They store their trade effluent 6 tanks of capacity of 1000 ltr each in 

their premises. Photographs of the industry including the six tanks 

kept for storing the trade effluent are collectively annexed herewith 

and marked as Annexure No.12. 

iii. They have entered into an agreement with M/s JBR Technologies 

Ltd., a CETP to lift their trade effluent upto 10000 ltrs per month 

from their premises. A copy of the said agreement dated 12.03.2023 

is annexed herewith and marked as Annexure No.13.  
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The copies of the tax invoices raised by JBR Technologies for last 

one year are annexed herewith and marked as Annexure No.14.     

The copies of receipts issued by JBR Technologies Ltd. qua effluent 

received for last one year are annexed herewith and marked as 

Annexure No.15. 

The copies of the log book maintained by the industry of the effluent 

trade being lifted by JBR Technologies are annexed herewith and 

marked as Annexure No.16. 

Copy of the Account qua JBR Technologies Ltd. of Jasbir Industries 

for the Year 01.04.2024 upto 03.03.2025 is annexed herewith and 

marked as Annexure No.17. 

E. Davinder Industries: 

i. We were met by Mr. Kapoor Chand, the proprietor of Davinder 

Industries. They are into manufacturing sewing machine parts. It 

was into operations. They were reusing the effluent for their process 

and the effluent left over was stored into underground tanks. There 

were 3 underground tanks. It was informed that one of the tank was 

broken and only two were being utilized for storing the trade 

effluent.   

ii. Photographs of the industry including the apparatus for reusing the 

effluent and the three underground tanks kept for storing the trade 

effluent are collectively annexed herewith and marked as Annexure 

No.18. 

iii. They have entered into an agreement with M/s JBR Technologies 

Ltd., a CETP to lift their trade effluent upto 4000 ltrs per month from 

their premises. A copy of the said agreement dated 20.01.2023 is 

annexed herewith and marked as Annexure No.19.  

The copies of the tax invoices raised by JBR Technologies for last 

one year are annexed herewith and marked as Annexure No.20.     
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The copies of receipts issued by JBR Technologies Ltd. qua effluent 

received for last one year are annexed herewith and marked as 

Annexure No.21. 

The copies of the log book maintained by the industry of the effluent 

trade being lifted by JBR Technologies are annexed herewith and 

marked as Annexure No.22. 

Copy of the Account qua JBR Technologies Ltd. of Davinder 

Industries for the Year 01.04.2023 upto 07.12.2024 is annexed 

herewith and marked as Annexure No.23. 

F. Dev Steel Industries: 

i. The said industry was temporary closed and no worker was also 

present. It was informed by a rag picker close by that no one had 

turned up for last 15 days. Two underground tanks were noticed 

outside the premises. It was requested Mr. Sanatpreet Singh, SDO 

PPCB to arrange and provide documents relating to disposal of trade 

effluent by the industry. The same have been provided which are 

detailed as under. 

ii. Photographs of the industry including the two underground tanks for 

storing the trade effluent are collectively annexed herewith and 

marked as Annexure No.24. 

iii. They have entered into an agreement with M/s JBR Technologies 

Ltd., a CETP to lift their trade effluent upto 8500 ltrs per month from 

their premises. A copy of the said agreement dated 27.02.2023 is 

annexed herewith and marked as Annexure No.25.  

The copies of the tax invoices raised by JBR Technologies for last 

one year are annexed herewith and marked as Annexure No.26.     

The copies of receipts issued by JBR Technologies Ltd. qua effluent 

received for last one year are annexed herewith and marked as 

Annexure No.27. 
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The copies of the log book maintained by the industry of water meter 

of the zinc section from Aril 2024 onwards are annexed herewith 

and marked as Annexure No.28. 

G. Markfed Vanaspati & Allied Industries: 

i. We were met by the Production Manager Mr. Abhishek Kumar. it 

was informed that it is a government undertaking and has been in 

operation since 1971 and has about 20 acres of land area. It was 

informed and seen that manufacturing operations of Vanaspati was 

closed. Only refined oil outsourced from other entities were being 

filled (repacked) in consumer packs. Photographs of the unit 

including the repacking of outsourced oil are collectively annexed 

herewith as Annexure No. 29. 

ii. It was also informed that manufacturing of Vanaspati is done only 

for very few days in a month and about 70-75% of the volume is 

outsourced. To validate the veracity of the same, copy of allotment 

of tenders for outsourcing of Vanaspati dated 10.08.2024 is annexed 

herewith and marked as Annexure No. 30. 

iii. The manufacturing was last done from 14th Jan 2025 to 20th Jan 

2025. They inform the authorities whenever they start and start 

operations. Copies of one such communication dated 15.01.2025 

and 20.01.2025 are annexed herewith and marked as Annexure No. 

31.   

iv. An ETP cum STP of 140 KLD capacity was found operational. 

Water was being circulated in the same and then it was being reused 

for cooling towers. It was informed that no water is used in the 

process. When in operations, 25KLD water is used in which major 

portion is the water which is flushed from the softner of the boiler 

and some portion is of water from washing the plant. It was further 

informed that there is no sewerage connection and the domestic 
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sewer is also sent to ETP cum STP. It was told that being a 

government undertaking they are mandated to be compliant at all 

times and therefore, the ETP is functional 24 hours a day. Quarterly 

testing of the treated samples of ETP is also done. Copies of the 

latest two such test report are annexed herewith and marked as 

Annexure no. 32.  

Copy of the log book of one year for ETP Meter reading and also for 

Disposal Water reading of ETP are annexed herewith and marked as 

Annexure No. 33 and Annexure No. 34 respectively. 

The water from the ETP is taken by a pipeline and utilized to 

maintain green belt within the premises of approx. 2 acres. The same 

is evident in the photographs of the unit as annexed above. 

H. Sanjay Solvex Pvt. Ltd.: 

i. We were met by Mr. Rajneesh Khanna, the Director of the industry. 

They manufacture Rice Bran Oil and Poultry Oil. The unit qua 

manufacturing of rice bran oil was in operation. It was informed that 

no chemical process was involved and only water was consumed in 

the manufacturing process. 15000 ltr to 20000 ltr water is consumed 

per day. It was informed that because of the process involved, there 

is no trade effluent as such but only water. The said water is sent to 

the ETP, which was seen operational in the premises. From the said 

ETP the water is recirculated in the cooling tower. It was informed 

that it is a Zero Liquid Discharge unit. Since there is no discharge, 

no records are maintained. It was advised that water meter be 

installed for the ETP and records of the same be maintained. 

Photographs of the unit including the ETP are collectively annexed 

herewith and marked as Annexure No.35. 
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ii. The unit had ground water extraction from the concerned authority 

valid from 09.01.2025 and valid upto 08.01.2028. A copy of the said 

permission is annexed herewith and marked as Annexure No. 36. 

iii. Copy of logbook of water consumption since January 2025 are 

annexed herewith and marked as Annexure No. 37. 

I. Sanjiv Oils & Fats (formerly Sanjiv Agro Pvt Ltd) : 

i. We were met by Mr. Jaininder Kumar, Partner of the unit. They 

manufacture Rice Bran oil where the hexane is removed by steam to 

extract the oil. The steam is then condensed to water which is sent 

to ETP and from there it is reused in the cooling tower. The unit was 

operational. Photographs of the unit including the ETP are 

collectively annexed herewith and marked as Annexure No. 38. 

ii. The unit has permission for ground water extraction valid from 

30.09.20204 till 29.09.2027. A copy of the said permission is 

annexed herewith and marked as Annexure No. 39. 

iii. Copies of the log book of water meter reading of the ETP from 

01.04.2024 onwards are annexed herewith and marked as Annexure 

No. 40. 

J. The man made well and the surrounding area: 

i. That the present application was filed being aggrieved by 

overflowing of effluent from the man made well at Industrial Focal 

Point Khanna and resultant stagnation of water for a very long period 

of time. This had occurred due to the sewer lines being chocked and 

no effluent could be pumped in it. The whole area near the said well 

was submerged in the overflown effluent/water. The said area was 

inspected. It was found that the area surrounding the well was dry 

and there was no stagnation. The well was also only partially full. A 

water pump operator for the water supply line was also present at 

site who informed that the pump for pumping the effluent to the 
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main sewerage line is operated regularly at night about 10.00 pm. 

There are two pumps. One pump generally takes upto 30 mins and 

if both are operated, it only takes 15 mins to pump the effluent to 

main sewerage line. It was also inquired as to why the well was 

needed and it was informed by the PPCB officials that the Industrial 

Focal Point Area was a low-lying area and the main sewerage line 

which carries the sewerage to the STP approx. 5-6 kms away was 

relatively high, at an elevated topography and therefore the domestic 

sewerage was necessarily to be collected and pumped out to the main 

sewerage line. Thus, the man made well was a necessity for 

collecting the domestic sewerage and pumping out the same to the 

main sewerage line. It was further informed that now since the sewer 

lines were cleaned and desilted, there was no obstruction anymore 

and resultantly no more stagnation. Photographs of the said area 

including the photo of the well are annexed herewith and marked as 

Annexure No. 41.  

 

That during the inspection it was noticed that the domestic sewer lines from 

the units inspected were not in close proximity with the storage tanks and 

no trace was found of trade effluent being discharged in the sewer 

connection. 

 

4. That the present inspection report is placed before this Hon’ble Tribunal 

for its kind consideration.  

 

Dated: 04.03.2025 
Place: New Delhi 

Abhishek Yadav 
Advocate 
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ffiwwermmemfr mf Pwm$mh

; {: ":F{a ;xqil
' &-$tmmP

Certificate lssued Date

Certificate lssued By

Account Reference

Unique Doc. Reference

Purchascd by

Description of

Property DescriPtion

Area of Property

Consideration Price

First Party

Second Party

stamp Duty Paid By

Stamp Duty Amount(Rs.)

agreement is entered
through its

member of Ludhiana Effluent Treatment Society Ludhiana/Spv )

J.B.R. Technologies Pvt. Ltd. CETP,

9-, or.=t,.e
Y..;-,:O iit
o-P

.'apj' o o-9

704500076555,'9
OO

c
o o:

!

P:.,rc,{
t:o:ai :l .ii j3.:

:,:'O. O.

,o .:.,pr,
ot.c,::'

;'r'irr,s-:iii,.5

1ffi

called the member

callcti 260-61, Phase-VIII, Focal Point. Ludhiana. Hereinafter
Rajinder Singhondated &+ loa lasAZ.

I
,R&0000928101

t:liiri:r-i::i:il ;r,il,,,l tllNI :i, r.it:ii.: -:r ..ti r,iia: .:r,:i 1 i:r iii;:l

lir j: r.,r,:: i,flt)la.! if tl:i ilit,t,! i jr,'

NN
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1. That both parties are

cleclared by the member
permonth

AS

liters)

t4/1fi:i:*: :l)

l. That the SPV has approved the operator for running and maintenance of the plant upto 31.05.2025. Tl'r:rt this;

agreement is for a period three years from the date of signing of this agreement and further increase of coritacl
period will be to entire discretion of SPV.

3. That the operator will maintain the record for total collected effluent from all the listed members u,'llo hii.",.
undergone agreement with the operator and based on total monthly collection (from flrst of each month tri r::n,.i

of last date of that month), the charges of treatment of effluent will be charged by the operator from the rnembcr'
(4Rs.1.51/- per ltr.

The above rates will increase annually by minimum 5o/o per annum. If the circumstance or price are abncl:ntall'r
lrigh then the above rate will be increased by more then 5%o after detailed discussion and accepted by SPV

4. That the above treatment charges are inclusive of transportation charges subject to minimum lift of 8000 LtL.
lrach time. Each member will ensure immediate delivery of effluent to the operator /transport parti, without :u.r.,,

delay. In case the operator / transport party will have to wait for more than half an hour then in that c:rse halliug
charges Rs 300/-per hour will be charged from the member..

5. That the member will make an alrangement at his own cost for storing his effluent in his factory at sorue
ttearby approach point or main gate where the transport vehicle can have easy access. The operator will lifi
minimum 20001iters of effluent at one time. In case of quantity of effluent is less, the amount equivalent to 2000
liter will be charged from the member.

6. A log booli/ register will be maintained by the operator, which will be accomoanied by each transportc-f i)iij'i!'
and each quantity lifted will be jointly entered and signed by the member/its representative and transport parr\,.

7. 'fhat the above quoted rates do not include any type of taxes. All taxes as prevailing fiom time to time'"viil i:i,
,,:iranged extra by operator from the member.

8. That the member will deposit security with the operator for two month of his agreed lifting er)nsirll.;';,
Rs.1.51/- Pel liter as the rate. The operator will be responsible for lifting the declared quantity b),the rrrr:ir;i,,
only. In case. the quantity of effluent is more than declared quantity, then more- security depostt siiil br,: .rl.,.r,
ltom the member.

t). fhat the operator will only be responsible for the treatment of effluent lifted fi'om each member and not ir-ii'

the quantity of effluent produced by the member. The member will remain responsible for matching firc
rluantity produced by him, given to operator and recorded in P.P.C.B. records. The operator u,i11 stand rio
responsibilitr, lbr any undeclared quantity of effluent by the member.

i0. 'fhat alter the completion of each month, the operator will handover the bill of charges to the member uiiiriii
1" u'eek of uext month and the payment will be paid by the member up to 15th of that month e.g.. the trcntilicni
& tiansportation charges bill from 1't to 31't May will be handed over to the member up to 7tl'of June ariri tlic
payment r.vill be made by the member to the operator before 15th June. In case the payment will be c1ela',.:cii i,;r
tlre next 1 5 days, then 2o/o penalty will be charged from
I 5tr' of month then'he will be eligible for 2Yo discount.

f

1r , -k",.-".^{o lLt*

the member. In case of member makes pa-vme ni 1-,e i, ,: i
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r 1. That in case of non payment by the member up to the last date of next month (i.e. in example under point

n,mber 10 above, non-payment up to 30th of June) , the operator will be stop lifting of the effluent o{'the

member under information to P.P.C.B. and with a copy to SPV. In these circumstance, the operator n'il1 r:ot iic

r.esponsible in any way to the member if any action is taken by P.P.C.B. or any other deparlment. 
-['he 

sccr-tritr

cleposited by the member will be forfeited. In case the member wants to rejoin the operator , theu the secLrrrt-v

otihe member will be taken equivalent to 2l- per liter subject to a minimum of Rs 75001-

12. That tire above noted charges are the pure charges for lifting and treatment of effluent and not lor tht:

treatment of sludge. The sludge treatment /destroying charges if any will be extra and will be decided 1a1er b-r'

SPV.

13. That any uncovered item in this agreement or any thing left in this agreement will be discussed by thc

operator with SpV and any thing finalizedby both will apply on all the members and all member will agree to

any such decision .

14. That in case of dispute with member, the SPV will act as arbitrator and the decision of SPV shall he lirrll
and binding both the parties.

I5. The operator through its Managing Director has the right to cancel the M.O.U. after prior intimation to the

SPV.
pqPq

i6. A minimum charges of Rs 5*f-ft-p}y'r is to be paidto the operator by all listed member even if thet'e i:r iiir

effluent to lift in a particular m6nth so for as this Agreement is in force.

17. Both the parlies have read understood the contents, terms and the conditions of the agreemenl atrd hirvc

agreed to abide by all the terms from heart and soul to maintain the high dignity of the agreement.

1 g.Both the parties have given their hand on the &. .t...day of &*n-qnl .. . . .. 2023
0

19. The operator through its Managing Director has the right to cancel the M.O.U. after prior intimation to tirr

I-gdhiana Effluent Treatment Society for electroplating units, that in such case the security deposit i1'any witir

the operator shall be treated as lapsed /withdrawn by the operator.

For Dev

MEMBER

ieid*stri*s

FOR J.B.RGIIIS I,'!'ii

PartnerIREC]'{iii
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